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April, 1975, Adopted the following 
motion in regard to the presentation 
of the Report of the Joint Com
mittee of the Houses on the Preven
tion  of  Food  Adulteration 
(Amendment) Bill, 1974:—

‘That the time appointed for the 
presentation of the Report of 
the Joint  Committee of the 
Houses on the Prevention of 
Food  Adulteration  (Amend
ment) Bill, 1974 be further ex
tended up to the first day of 
the Ninety-third Session of the 
Rajya Sabha.”

(ii) “In accordance with the provisions 
of rule 127 of the Rules of Pro
cedure and Conduct of Business in 
the Rajya Sabha, I am directed to 
inform the Lok Sabha  that  the 
Rajya Sabha, at its sitting held on 
the 26th April, 1975, passed, in ac
cordance with the provisions  of 
article 368 of the Constitution of 
India, without any amendment, the 
Constitution (Thirty-eighth Amend
ment) Bill, 1975, which was passed 
by the Lok Sabha at its sitting held 
on the 23rd April. 1975.”

nil) “In accordance with tjhe provisions 
of rule 127 of the Rules of Proce
dure and Conduct of Business in the 
Rajya Sabha, I am directed  to 
inform the Lok Sabha that  the 
Rajya Sabha, at its sitting held on 
the 26th April, 1975  passed,  in
accordance with the provisions  of
article 368 of the Constitution of 
India, without any amendment, the 
Constitution (Thirty-seventh Amend
ment) Bill, 1975 which was passed 
by the Lok Sabha at its sitting held 
on the 23rd April, 1975.”

12.04 ms.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Punjab Government's Reported Refusal 
op Permission to Food Corporation 
op India for Wheat Procurement in the 

State.

SHRI  HARI  SINGH  (Khurja): I 
call the attention of the Minister ol Agri
culture and Irrigation to the  following
13—* L8S/ND/7J
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matter of m gent public importance and 
request that he may make a  statement 
thereon:

‘The reported refusal of permission 
to the Food Corporation of India by 
the Punjab Government to enter the 
State grain market for wheat pro
curement due to non-payment of 
sales tax amounting to Rupees nine 
crores.”

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SH1NDE): Sir There have been some 
reports in the Press to the effect that unless 
the Food Corporation of India settles the 
sales tax arrears which the State Government 
of Punjab claims, are due to them from the 
Food Corporation of India, the Corpora
tion will not be allowed any share in pro
curement of wheat in Punjab during the 
current marketing season. There is, how
ever, no official communication  to this 
effect from the Punjab Government. The 
work to be assigned to the Food Corpora
tion of India in the procurement of wheat 
in Punjab  during the  current  season 
(1975-76) is still to be decided by  that 
Government. The question whether the 
sales tax referred to is payable or not is 
pending in a writ in the  Punjab  and 
Haryana High CoUTt and is sub-judice.
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SHRI ANNASAHEB P. SHINDE: May 
1 submit that procurement of wheat would 
not be affected in any way, whether a 
particular agency is in the  procurement 
operation or net, because the State Go* 
vernment has its own procurement agency 
and they have been procuring sizeable 
quantities in the past aho. In addition to 
that, the Punjab Government has set up 
its own Civil Supplies Corporation. Natu- 
rally they are  interested in  entrusting 
something to the Corporation also. The 
‘Food Corporation of India, being an all 
India public sector undertaking, have been 
interested that they should also get an
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appropriate share in procurement. This is 
a matter which we are discussing with the 
Punjab and the Haryana Government, and 
I think that an amicable settlement will 
come about, though at the moment there is 
some misunderstanding about the sales-tax 
matter pending in the High Court. But, as 
far as procurement is concerned, neither 
the farmers will be affected  nor  the 
procurement operation will be affected, 
even if there is some delay in settling or 
sorting out the matter though we would 
like to sort out this matter as early as 
possible.

Ihe hon. Member has asked the factual 
position as to what are the arrears and 
sincc when they are pending. This is a 
ease of an cars of sales-tax generally on
rice purchased; from 1972  onwards the
arrears have been pending  because the
matter is sub judice, it became a matter of 
dispute. After all, the hon.  members, 
before making any remarks, should also 
appreciate that the Food Corporation of 
India is al*o legal entity and if, suppose, a 
legal point is raised, whether tax is payable 
or not, naturally the Food Corporation has
10 nbide by the legal advice. Whether a 
particular transaction, levy collection from 
farmer, amounts to sale or not, that was a 
technical point. Because it is compulsory 
acquisition, salc>-tax may not be leviable. 
That was how the original dispute started. 
Since the matter, is sub judice, I would 
not like to express any opinion. As far as 
wc are concerned, even if something hap
pens in the court, whether it goes in favour 
(it Punjab or Haryana or against them, we 
arc very much interested in settling the 
matter with Punjab and Haryana Govern
ment. At the moment the High Court has 
completed the hearing; the judgment is 
about to be delivered. At this moment, 
the hon. members will appreciate, it is 
very difficult for the Government of India 
to come to any conclusion  immediately. 
Perhaps the judgment may be out in a 
week’s time or so. Then, whatever may be 
the judgment, the Government of  India 
would like to settle the matter with the 
Governments of Punjab and Haryana and 
would not like to stand on technicalities 
with regard to these matters.

The other complaints of the hon. Mem* 
ber, I think, are not justified and I hope 
he will forgive me if I do not refer to
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[Stni Aonasaheb P. Shinde] 
them. He referred to the general opera
tions oi the Food Corporation of India. 
H* Also referred to the strike period and 
other things and that particular]y in Bihar 
the godowns are not operating well. We 
are aware of that. ! do not think that 
the Food Corporation's management has 
much to do. That matter can be discussed 
separately.

SHRI PRABODH CHANDRA  (Gur- 
daspur):  The hon.  Minister tried to
side-track the issue by saying that it is 
sub judicc. May I know from the Minister, 
for how Ions has the  Government oi 
Punjab been pressing .them to avoid going 
to the court and that the Government oi 
India should come to some sort of an 
agreement?

Secondly, be has said that there is some 
dispute. May I know what is the posi
tion? Is the FC! allowed to make pur
chases of wheat in Punjab or not?

Why has no action has been taken? At 
least a dozen times the Minister of Puniab 
came here and asked the Food Corpora
tion people as well as the Minister concern
ed that it does not look nice that  the 
Governments oi  Punjab and  Haryana 
should go to the court agamst a  sister 
government  and that some  settlement 
should be made  But the Government 
of India did not  pay any attention 
all these three years*

It ts a fact that the FCl is not allowed 
to make purchases in the Punjab. It is 
only a newspaper report They have been 
intimated that the FCI will not be allowed 
to make purchases  I want to know the 
actual position about it.

SHRI ANNASAHEB P. SHINDE: I do 
not think I did try to side-track the issue 
In fact, as I submitted, this is a legal dis
pute which relates to a High Court case 
and when the case is pending before the 
High Court, naturally, it was very diffi
cult for the Government of India to come 
to any conclusion about the matter.

Then, Sir, it is not that out of court 
efforts were not made. In fact, recently 
my senior colleague, Shri fa*j«*an Ham, 
discussed fhi4 matter with the Food Mini
ster of Punjab. I myself had an occasion
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to discuss this natter with him and also 
the Chief Minister of Haryana. Yesterday 
also and also to-day morning I tried to 

contact the Chief Ministers of Punjab and 
Haryana. There is an anxiety on both sides 
that this matter should be settled. I think as 
socn as the judgment is out, the Government 
of India would like to make an effort to 
settle the matter. But, taking into con
sideration the fact that the whole argu
ments in the case are over, technical and 
legal issues are involved, 1 do not think it 
will be proper for us to do anything now 
and there are also various bodies like the 
Public Accounts Committee, other aUdit- 
ing agencies, and Accountant-General  to 
whom the statutory  organizations  arc 
accountable  Therefore, there is  some 
difficulty in regard to settling this matter
at this *tage  But, as 1 have said, it should
not affect the procurement as a whole and
I am confident that we shall be in a posi
tion to have some understanding with the 
Governments of Punjab and Haryana m 
the near future

Mr.  SPEAKER  Shn Ram  Gopal
Reddv—nor here. Shri R S. Pandey
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SHRI ANNASAHEB P. SHfNDE: Mr.
Speaker, you come from Punjab, and you 
know my Ministry's assessment of Punjab's 
performance. Even in my budget inter
vention speech I referred to this and I 
have said how the country is proud of 
the contribution̂of the farmers of Punjab, 
Haryana, etc.—particularly  Punjab  far
mers, they have made very valuable con
tribution to the economy of the country.
So far as sympathy and protecting the 
interests of the farmers of Punjab are 
concerned* there are no two opinions on 
that.
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Sir, as far as procurement is concerned, 
as I said earlier, the Food Corporation is 
ready to freely operate in the mandi. As 
far as procurement operations are con
cerned, procurement would not suffer as a 
result of this. That impression of  the 
hon. Member should not go round  the 
country that our procurement is likely to 
be affected, Food Corporation is helpful 
and their role is complementary in their 
procurement efforts. The hon.  Member 
asked about the arrears of sales tax accord* 
mg to the State Governments—the sales 
tax arrears for Punjab are about Rs. 10.54 
crores and for Haryana the arrears would 
be Rs. 9.96 crores. The total arrears of 
sales tax which is in dispute is Rs. 14.50 
crores. But, as I said earlier the Punjab 
Chief Minister has been good enough to 
wntc to my senior colleague  that the 
technalities should not be taken into con
sideration and this matter should be settl
ed. Therefore, 1 made the statement earlier 
that there is a desire on both sides, that 
js on the Government of India as well as 
on the  Governments of  Punjab  and 
Haryana to settle this matter. The onlv 
difficulty is the stage of the  judgment. 
Natuially there are difficulties in settling 
this matter at this stage. As I have sub
mitted earlier, even assuming for the sake 
of arguments that the case is likely to go 
against the Punjab as well as  Haryana 
Governments, the Government of  India 
would explore the possibility of settling 
them even thereafter. After all, we may 
have to change the view after consulting 
the Law Ministry. Our desire is to settle 
the matter. This case has come up because 
of the legal position and the technality of
11  (Interruptions).

SHRI R. S. PANDEY: Whatever pro
curement was made by the Food Corpora
tion, the Corporation has realised from all 
the States. When they have realised it 
from all the States, they have not done so 
in the case of Haryana and Punjab Go
vernments.

MR. SPEAKER:  1 could  appreciate
your  anxiety  about  Punjab. About 
Punjab, my request is this. As regards 
Punjab, there is a difference between the 
Minister and the gentleman who is stand
ing in the dock. Please dp not treat him 
as a man standing in the dock, He is
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standing just lik< your colleague; he is rot 
in the dock.

SHRI ANNASAHEB P. SHINDE: Sir. 
this' matter came up mainly became of 
the technical position and the legality in
volved in the case. But, as I have already 
stated, we are interested in settling the 
matter even after the court’s  judgment. 
The hon. Member mentioned a loss of 5% 
or so in grains. I express my difficulty in 
this regard. There may be losses of grains 
here and ihere. It may not be more than 
2%—mostly it may come to li%. In this 
operation that may be the position any
where in the world. I may say that there 
may be some weakness or some failure 
here and there. But, as far as the general 
operations of the Food Corporation are 
concerned, the impression should not go 
round that there is something wrong with 
the Corporation. That impression of the 
hon. Member is not  correct. I would 
request the hon. Member not to make such 
remarks which are not justified by facts.

12.25 Hrs.

PUBLIC ACCOUNTS COMMITTEE

Hundred and Forty-first, Hundred and 

Fiftieth, Hundred and Fifty-third and 

Hundred and Sixty-sixth Reports.

SHRI JYOT1RMOY BOSU (Diamond 
Harbour):  Sir, I beg to  present the
following Reports of the Public Accounts 
Committee: —

Receipts. 1970 and Report of the 
Comptroller and Auditor  General 
of India for the year 1969-70, Cen
tral Government (Civil),  Revenue 
Receipts relating to Income-Tax.

(3) Hundred and fifty-third Report on 
action taken by Government on the 
recommendations contained in their 
Hundred and twenty-eigth  Report 
on Chapter II of the Comptroller 
and Auditor General of India for 
the year 1971 to Union  Govern
ment (Civil),  Revenue  Receipts 
Volume II Direct Taxes relating to 
Corporation Tax.

(4) Hundred and sixty-sixth Report on 
Ban on Trade with Portugal and 
B.O.A.C. Gold Smuggling Case.

12.27 Hrs.

COMMITTEE ON PUBLIC UNDER
TAKINGS

Sixty-sixth Report and Minutfs

SHRI NAWAL KISHORE  SHARMA 
(Dausa):  I beg to present the follow
ing Report and Minutes of the Committee 
on Public Undertakings:

Ti) Sixty-sixth Report of the National 
Steeds Corporation Limited.

(ii) Minutes of the sittings of the Com
mittee relating to the above Report.

(1) Hundred and forty-first Report on 
action taken by Government on the 
recommendations contained in their 
Hundred and Nineteenth Report on 
Chapter III of the Report of the 
Cmptroller and Auditor General of 
India for the year 1971-72, Union 
Government  (Civil),  Revenue 
Receipts Volume II, Direct Taxes 
relating to Income-tax.

(2) Hundred and fiftieth Report on ac
tion taken by Government on the 
recommendations contained in their 
Fifty-first Report on Chapter IV of 
the Audit Report (Civil), Revenue

12.27 Hrs.

MATTERS UNDER RULE 377

(i) Political and constitutional issues 
raised by Shri Mange Ram’s resig
nation from the Executive Council 
of Delhi Metropolitan Council.
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